
CFNTRfM.. ADMTNISTRATTVF TRIBUNAL. 
PRINCIPAL. RF.NCH NEW DElHI 

O.A. NO. 1424/2003 

New Delhi. this the 9th day of .Jantiary f, 2004 

HON 'BLE MR. SARWESHWAR jHA, MEMBER (A) 

.1.. 	Smt Kanti. Devi. Widow of Late Ranveer Si.ngh 

2., 	Shri. Stya Pal. Singh S/o late Ranveer Singh,, 
Ex-Fxt.ra Departmental Del. ivery Agent. 
post Office n Shahnagar Timarua 
Via .Thlesar Town-Etah, 
R/o Vii. & Post Shahnagar Ti.marua 
(Jal.esar Town) Etah 

Applicants  

(By Advocate n Shri. D.P. Sharma) 

versus 

Union of Indi.a through The Secretary,. 
Ministry of Communication. 
Department of Posts Sansad Marq, 
New Dl.hi. 

The (;hief Post Master General, 
U.P. Circle,, 
Lucknow 

3,, 	The S'.lperintendent Postotti.ces 
Etah Di.vi.si.on Etah 

Respondents  

(By Advocate. 	Shri. R.N. Si.ngh) 

ftflJJ1LQJ1U. 

The applicants have preferred this Original 

Application against the order of the respondents dated 

31.3.2003 rejecting the application of apn..i.cant No.2 for 

appointment on compassionate ground in consequence of the 

death of his father late Shri. Ranveer Si.nqh, Extra 

Department ..1. Del. i.very Agent (EDDA) Post Off ice Shahnagar 

limaruna. District Etah whi.l.e in service on 1..6 .....999. 

2.. 	The respondents have rejected the case of the 

appi..cants on the ground that the fi.nanci ..1. conditions of 

the 	family are not indigent ..as they have found that there 

is no minor daughter to be married in the fami.ly that, of 



2 

the two mior sons, one is in Pefence service 	and that 

the family has 0.,50 hectare of land and from which an 

annual income of Rs.,12..,000/- is derived., 

3. 	It is observed from the facts submitted by the 

applicants that soon after the death of late Shri Ranveer 

Singh on 	 applicant No.1. was allowed to be 

engaged in the p.l.ce of his father in the said Post Offi. ce 

and in which he continued to function till 19.11.2001 v  
4 

i.e., for about 2 years and 7 months.. He has., however, not 

been continued beyond 19,11..2001. against which also he had 

submitted a representation on 4.1 ..2002 (nnexure A-4).. 

4.. 	To reinforce thei.r argument that the financial 

conditions of the family are genui.nel.y i.ndi.gent, the 

applicants have submitted that the family has no source of-

income 

t

income except from the 0,850 hectare of agricuI.tur ..1. land 

and hal.f of which has been taken away by the elder son,. 

Though there was some succour to the family whi. I.e the 

applicant No..2 had been allowed to function in the place of 

his father for more than two years, with the same also 

having not been continued after .1.9,11.7.001 the conditions 

of the family have further deteriorated ..The 0,425 hectare 

of 	agricu.l.tur ..1, land which is available with the family 

generates hardl.y Rs,,500/- per month; and with the e lder 

son of the deceased employee mai.nt ..i.ning his own family and 

not supporting the family of the deceased emp.l.oye ., this 

income gets further stressed 

5,. 	During the course of arguments the learned counsel. 



for the applicants has pointed out that under the method of 

recruitment in respect of ED Deli, very Agents, adequate 

means of livelihood has been prescribed as one of the 

conditions for such recruitment and the criterion to judge 

the adequate means of livelihood should he that in case the 

incumbent loses his rnai.n source of income should be 

c1judged as incurring a disqualification to continue as ED 

SPM/F.D RPM,. It is in this context that the landed property 

c,ned by the fami.l.y of the applicants has to he seen. The 

learned counsel, has further submitted that the Department 

is mutati.s mutandi.s foll.oi.ng  the guide-lines contained in 

OH No.14814/6/86 dated 30.6,.1.97 of the Ministry of 

Personnel,, P'bli.c Grievances & Pension., In the 

clarifications given by the said Department in regard to 

the said guide-lines, it has been mentioned that it woui.d 

he necessary that a vacancy caused due to the death of 	an 

ED Agent is filled 	by appointing one of his/her 

dependants" or near relatives on compassi. onate grounds.. It 

it; 	is not done, 	it woul. d he very citficiji t to give 

compassionate appointments in hard cases. The provision 

for relaxation of educational qualification has also been 

made w..e..f. 	1.4,1.993,. 

611 	 The respondents have, however, contested the case 

of the applicants mainly on the ground that the family of 

the 	deceased had sufficient income to susta i.n themselves,, 

In support of thei.r contention, they have submitted the 

detai. is of the income of the fami. l.y in paragraph A of the 

reply. 	Briefly stated, they have shown the annual income 

c'J 	the widow of the deceased employee as Ps.. .1,000/-. the 

annual income of one of the sons (Shri Pramod S'i.ngh' as 
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R. 4.l()O/- and the annu. income of another son 	hri. 5atya 

P;i. 	inqh) 	as Rs., .L,,OOc/-,, 	tn add:i.tion, 	the respondents 

have also sI.!hmi.tted that the family had received 

Ps,4fC)O/- as terminal, benefit 	They have stated that the 

fi.nanci.a' condition of the family was excellent as seen by 

the ('ircl.e Rel.axati.on c;ornmi.ttee and, only atter due 

consideration, the case was rejected on the ground as 

mentioned above, They have also maintained that they have 

been following the policy/scheme laid down by the 

Department of Personnel & Training vi.de  thei.r (IH dated 

9.,1.0...1.99 	and they do not fi.nd enough justification in the 

case of the applicant No.2 being given appointment on 

compassionate ground in the .light of the said guide-lines.. 

They have ..Iso referred to the poverty level, a-, deti.ned by 

the P...nni.ng  Commission 1 which has been taker' to he 

Rs,,1767,'2() for a tamii.y, as a yardstick to examine the 

cases of ti.nanci.. ..1. destitution.. 

They have also cited rertai.n cases to argue that. 

appointment on compassionate ground can he made on.l.y after 

a 	vacancy i.s av ....i. ...i.e for that purpose and also to drive 

home the point that appointment on compassionate ground is 

to he given only 	provide immediate succour and not as an 

employment al.one 	Tn two of the cases cited by them,. 

name 1. y., 	 _ttQtthL { (2(cJcJ) 5CC (7 

.1.92. } and Ha 	StateS ectrici ti Roard vs. .. Hakijn Si 

1999 	(1.) 	S) J .1 	(S 	t ..4 	C) ) i 	has hee1 	held, 	among other 

things, that such appointments involve neither q ........n nor a 

s,jr.ression,, The other (:.ases. relied upon by the respondents 

i.n this, reg,rd include the foI.l.owi.ng- 

	

.'. 	 I.Jmesh Kumar Nagpai vs State of Haryana. 
(1994) JT (3) SC .525 



Hi.machai. Road Transport Corpn.. 	vs. 
Dinesh Kumar (iT 1996 (5) Sc; 319 

Hi.ndustan Aeronautics ltd., 	vs., 	A..Radhi.Ra 
Thir,jmalai (1996) .1T (9) SC 97 

1.10 of Tndi.aa vs., Mrs. 	Asha Ramcharpder 
mhedkar & Ors ,, •iT1994   (7) SC 13 

Veer Mohd. vs 	M.C.D. 1995 (2002) fliT 
663 (PR).. 

8. 	In the end,, the respondents have submitted that, 

while rejecting the case of the applicants,, they have 

considered a ...1. aspects of the matter and have also stated 

that the services cia..i.med to have been rendered by the 

appi i.cant No.2 during the period 19.6.1.999 to .1.9.11.200.1 

had, in fact9  been a....owed by the authority not competent 

to do so and the same was di.s-continued/ dispensed with on 

.1.9 .........200i, as soon as it came to the notice of the 

competent authority,. 

9,, 	On examination of the ri.va.l contentions of the 

parties, it is thus observed that while the applicant No,. 

2,, whether ri.ght.l.y or wrongly, served the respondents for 

more than two and a ha...f years in the place vacated by his 

deceased father, the respondents di.s-conti.nued the same for 

the 	reason that it had not been a ....owed by the competent 

authority and also ignoring the provisions as referred to 

above whereby he shoul.d have been a ....owed appointment on 

compassionate ground in the p...ce of his father. Perhaps, 

the authority who permitted hi.rn to he engaged for more that',  

two and a h..i.f years did so under the provisions which have 

been referred to by the learned counsel. for the respondents 

i n 	his submi ssi.ons and which have also been mentioned 

above.. 	It is a .o not convincing that in order to he 

adjudged as financia....i.y indigent 9  a person/fa.....l.y has to be 

just below the poverty line as defined by the Planning 
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ornmissi.on,, 	Rationlv and practically, any family around 

the poverty tine or sLightly above it wil he equally 

financi. .l.y indigent so as to merit consideratin for 

appointment on compassionate ground.. Family income of the 

kind which has been claimed by the respondents in the case 

of the applicants is, by no yardstick, a decent income a 

to sustai.n the family., The applicant has quite clearl.y 

submitted that his fami. ly managed to carry on with the 

meagre income which the appi. icant No.2 derived from his 

engagement in place of hi.s father for two and a half years 

and that things deteriorated for them after that engagement 

was 	di.sconti.nued, 	Ohvi.oi.is.i.y hi.s fami..l.y would he. 	p o o r e r 

1.1.. 	Tn my opinion, there is sufficient justification 

for the Ci.rc.l.e Relaxation committee. to go into the 

I ndi gency aspect of the fami. .ty of the deceased and to 

reconsider the matter all, over agai.n. It shou.l.d not he 

lost sight of that even the deceased employee was an Fxtra 

Iiepartmental Delivery Agent and he himself was a person 

with a very low income 

Thus, having regard to the facts and circumstances 

of the case and keeping in view the prayer of the 

app....cants that the case of the applicant No.2 for 

compassionate appointment may he reconsidered, and being 

satisfied with the argument given therefor, I dispose of 

this (-pp'l.i.cati.on with a direction to the respondents to 

re.consder the case of applicant No2 for compassionate 

appointment in the. .l.ight of my observations as given above 

and dispose i.t of by issuing a reasoned and speaking order 

wi.thi.n three months from the date of receipt of a copy of 

this order. No costs, 

I SR',.FSHkAR .1HA) 
MF.MRFR () 

/ p k r / 


